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ance with a permit granted by the 
Administrator in this behalf." 

My submission is that after the word 
"charged" yOU have to insert the words 
"or converted into ornament or other 
finished products". Supposing one 
has got some gold which is not an 
ornament and which is not to be 
declared, according to this it has to be 
kept only in that manner, hypothecat-
ed, pledged, mortgaged or charged. 
If that gold is made into a bar or 
something like that and if that is 
obje~ted to. then it will be~ome an 
offence. Therefore, that gold which is 
not to be declared and which is al-
ready exempted must be allowed to 
be preserved by the customer in the 
way he likes. You cannot ask him 
to keep that gold in a particular 
fashion as mentioned in the clause. 
That is why I have added the words 
"or converted in to an ornament or 
other finished products that can be 
;nade". He must have the right to 
use it as he likes. Supposing a minor 
child gets some gold on the death of 
its parents and after he or she be-
comes a major wants to utilise that 
gold in a parti~ular fashion, if my 
amendment is not accepted he is pro-
hibited from utilising that gold in the 
manner he likes. Of course, I can 
understand that th~ hon. Minister's 
intention is to prevent smuggling of 
gold and that his intention is not to 
harass the people. If his intention is 
not to harass people, then he can agree 
to these minor concessions. Why 
should he be dogmati,c in the sense 
that because it comes frOm the Oppo-
sition, even if the amendment is in-
tended to improve the claUse and put 
it in a better way in the matter of 
construction, he should not accept it. 
His intention, he has already stated, is 
not to harass people. If that is so, let 
him accept this amendment. 

Shri Narerulra Singh Mahida: Sir; 
wording of my amendment No. 108 is 
also the same as that of Shri Nambiar. 

°Halt-An-Hour Discussion. 

of A and B Varieties oj Su.g~r 

I support Shri Nambiar's contentiOl. 
Once a person inherits or gets as pre-
sent a particular type or variety of 
gold. he must have the liberty of 
using it in the way he likes. He can-
not retain it in the same way. Sup-
posing a person inherits Or eets as 
present a puwder box and he does not 
want to keep it as a powder box, he 
would like to change it. That liberty 
should be there. Why should there 
be a restriMion on that? I would 
like the hon. Minister to think about 
it. 

Mr. Deputy-Speaker: Shri Dande-
kar. 

Shri Dandekar rose-

Mr. Deputy-Speaker: He may start 
tomorrow. We have to take up the 
Half-an-hour Discussion now. 

17 h,rs. 
BAN ON MANUFACTUREo OF A 

AND B VARIETIES OF SUGAR 

Mr. Deputy-Speaker: The House 
will now take up the half-an-hour 
discussion. 

Shri K. N. Pande (Hata): Mr. 
Deputy-Speaker, the motion that I 
have brought before the House deseF-
ves not only the sympathy but also 
the serious consideration of the House. 
While initiating this, I must congra-
tulate the Ministry for the fact that 
they are not at alI tired of problems; 
not only so, they have started increas-
ing tBe size of the problems, creating 
more dissatisfaction in the country. 

The history of the matter is this. A 
and B quality sugar were being manu-
factured by many sugar factories. A 
and B qualities are bolder size of crys-
tal sugar. It has got a history be-
hind it. Now, when there is shortage 
of sugar in the country, you can take 
any step to discourage its manufac-
ture. But when there is a surplus in 
the country, naturally it is left to thl! 
manufacturers to manufacture what-
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ever type of sugar is attracting the 
market. In this background, A and B 
quality sugar were being manufactur-
ed in the factories. At that time, the 
factories were required to design their 
plants in such a way that both types 
of grains could be manufactUTed 
That involved incurring a huge expen-
diture in order to make alterations 
and to have some new plants for the 
purpose. 

Then, as we are not self-sufficient 
in the matter of sulphur which is 
used by the sulphitation plant, We had 
to find some other material which 
could be used to clarify the juice, 
something which was available in the 
country, and that was limestone. 
Now, by this prohibitory order the 
whole situation has been changed. It 
has not only forced the factories to 
change their process from carbonation 
to sulphitation and thus creating un-
employment to over 150 employees in 
each sugar factory which used to 
manufacture bolder sugar in the car# 
bonation plant, but it is also going to 
.cause unemployment to those workers 
who were working in quarries to pro-
duce limestone. 

In the reply to my question it ~as 
stated. . 

"In manufacture of bold grains 
some quantity of sugar is lost in 
the process of remelting and re-
boiling." . 

That is correct. For a bolder variety 
you have to re-process it and you have 
to have some more processes in 'order 
to ac.-hieve that result. That is correct 
But you will find from the results that 
the recovery in carbonation plant is 
always higher than the recovery Which 
is obtained in the sulphitation plant. 

As I have stated in the beginning, 
by this order, the sugar factories have 
been prohibited from manufacturi.ilg 
these two varieties of sugar and they 

have been asked to manufacture other 
varieties, which are of smaller grain. 
The Ministry issued this order with 
the hope that the production will in-
crease. But what is the result? The 
result is quite the contrary. Because, 
for smaller grain, the centrifugal 
which makes the sugar takes much 
more time; at the same time, in the 
drying section also it takes more time. 

The Ministry, without giving any 
thought or .consideration to the fact 
that the season has already started, 
without considering whether the issue 
of this order was justified, because 
this will create sOllJle difficulty to the 
sugar factories. Without giving 
thought to it this aspect that the fac-
tories while producing sugar 'of smaller 
size, cannot maintain normal produc-
tion, this prohibitory order was issued, 
with the result that the purpose for' 
which this order was issued, that is 
the production will be more, is being 
defeated because the crushing is less. 

Another point that was mentioned 
here was that if these two grades are 
avoided to be lnanufactured, naturally 
bagasse will be saved. How can bag-
asse be saved unless you have more 
production? Otherwise, you cannot 
save bagasse. Now, what is happen-
ing is this. When the speed of crush-
ing is slowed down, naturally there 
is less bagasse and, therefore, if you: 
want to keep the boilers going on, you 
will require more fuel in addition to 
the bagasse which is produced by the 
factories. So, both the purposes for 
which this order was issued have been 
defeated. 

My suggestion in regard to this is· 
this. The country is already facing. 
the problem of shortage of sugar and 
in many factories there is no adequate 
supply of cane. At that very time, if 
by an order of the Government some 
more complication is .created, natural-
ly the Minister should think over the 
matter seriously as to whether to con-
tinue this order or to stop it for the 
time being. Let us take some time-
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to find out some solution as to how 
to avoid this shortage of sugar pro-
ducion and at the same time to avoid 
retrenchment particularly when the 
country is facing a big problem of 
unemployment. 

May I request the hon. Minister to 
think over this? There is no point of 
prestige in this matter. After all, the 
cane is available there and sugar has 
to be produced. There were some 
·regions, (or example, Gujarat, which 
used to take it. Anyhow, if you want 
to avoid it. kindly give them some 
time because for this type of sugar 
they require a different type of equip-
ment of a different design and all that. 
Moreover, if they have to leave this 
process of carbonation and go over to 
sulphitation, they will require 400 
times more of sulphur in these sugar 
factories. Now. sulphur is not avail· 
able in the country and you have to 
spend foreign exchange for that. 
When we are short of foreign ex-
change resources and just at that very 
moment if you create such a problem 
which involves more foreign ex-
change, naturally it is not advisable 
to do so. Therefore, my suggestion is 
that the hon. Minister should consider 
the matter seriously and stop the ope-
ration of this order for the time 
being. 

Mr. Deputy-Speaker: Shri D. C. 
Sharma .... not here: Shri Prakash Vir 
Shastri. ... not here. Shri Bibhuti 
Mishra. 

Shri Ribbuti Mishra (Motihari) : 
Sir. I want to say something On this. 

Mr Deputy-Speaker: You can only 
ask a question. No speech is allowed. 

Shri Ribbuti Mishra: May I know 
whether it is a fact that in switching 
over from 'A' and IB' varieties of 
sugar to a smaller grain, the capadty 
of the sugar factories is going to be 
reduced? Another point is. whether 
the produc~ion of sugar will be 15 per 
ce"t less and whether it is also a fact 
that the National Sugar Institute, 

Kanpur, has given its definite opinion 
that the sugar recovery will go down 
and that the production will shrink. 
Another question is that there will be 
retrenchment of workers if you switch 
over to a smaller grain and also more 
sulph ur will be consumed in that pro-
cess and there wiII be fall in recovery 
also. After the very start of the 
crushing season, Government has im-
posed this ban. We have not given 
suffi~ient time to the factory-owners 
to change their equipment and switch 
over to sulphitation process. We have 
not given them any notice and 
we have asked them to switcb 
over to that process very soon. So, 
all sorts of difficulties are going to be 
created. The most important fact is 
that this Kanpur Sugar Institute says 
that there will be less of recovery and 
the sugar production will go down. I 
want the han. Minister to reply to all 
these points. 

Shri Sivamurthi Swamy (Kappa!): 
On the ground of the econ.:>my of 
£;Jgar t!":is order has been issuE'ct. In 
v iew of the fact iliat the Ministry 
wants h.l increase sugar produrtion in 
the country, may I know whether it 
will revise or reconsider the policy 
of issuing the licences especially in 
the irrigation areas like the Tunga. 
bhadra irrigation area where so many 
applicat.ions are pending since 1958 
and yet no licences have been given, 
in spite of the fact that nearly 1.20,000 
acres are under the localisation 
scheme, and fixed sugarcane crop is 
there, and already on 50 per cent of 
!'!,e arl'a, there is standing sugar-
cane? In spite of the fact that sugar-
cane is supplied in plenty there. may 
I know why the Ministry i, so 
stringent and sO slow in issuin~ the 
licenses? May I know whether the 
han. Minister will revise the policy of 
issuing licences specially in Kamala-
PUr and Gangavati? 

The Minister of Fooci: and Al!:ri-
culture (Shri C. Subramaniam): That 
will not come within the SOpE: of this 
half-an-hour discussion 

Mv hon. friend Shri K. N. Pande 
has· raised two issues: one is that 
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because of this order there is likely 
to be retrenchment of thousands 01 
persons, and the other is that this 
will stop the production of good 
qualitv of sugar in the field which was 
achieved by hard efforts in several 
years. 

8hri K. N. Pande: Due to this order, 
there will also be less production. 

8hri C. Subramaniam:' Another 
point made by the hon. Memb2r is 
that there wilI be less production. 

. I had the advantage of consulting 
technicat" exports since this matter has 
been raised in Parliament, and I 
wallited to be tully informed about 
the implications of the order which 
had been issued, particularly with 
reference to retrenchment, the 
quality of sUllar and also the drop in 
production. I am assured by the 
technical experts that ail these three 
apprehensions aTe not welI founded. 

It is necessary to understand thp. 
process and the qualities which we 
are producing today for the pjlrpos~ 

of appreciating the points raised by 
the hon. Member. 

The quali'cy of sugar produced by 
the vacuum pan sugar factories in 
India is judged in terms of two 'main 
characteristics, that is, the size of the 
grain and the colour or whiteness. 
For this purpose, sugar standards for 
det"rmining both grain sizes and 
colour are issued by the National 
Sugar Institute, Kanpur, every year, 
based On the specification, laid down 
by the Indian Standards Institution. 

According to the present lSI speci-
fieations. there are fiVF~ grade, cf 
grain sizes of sugar denoted bv A, 
A. B C. D ~nd E. A being the boldest. 
and E being the smallest size of 
grain; and th'!rp arp three "radps of 
colour denotpd bv 28, 29 and 30 ;n 
numbers). Therefore. there are 15 
!!Tarie,. that is three grades of 
A. three grades of B, three grai'es 
of C thrp!? "r~de, of D ,mil 
thT'l'!lot" e1"ad~c; ('If 'F.. Tn fiXinn .h~ ex-
factory controlled price, D-29 grade 
is taken as the standard. and with 

. reference to that, increased prices 
have been given to the other grade,;. 
For example, as against D-29, A-29-
fetches a higher .price to the extent of 
Rs. 4.70, and as against D-29, A-3Qo 
fetches a higher price of Rs. 5.70. 
Therefore, there is a price factor 
involved in this. B-30 fetches Rs. ~ 
more, and B-29 fetches Rs. 3 more 
than 0-29. 

Therefore, it is this price factor 
which is the most important and 
attractive thing as far as the industry 
is concerned. Therefore, we find 
particuJarly duri~ the control 
period, there has ·been more and more 
a switch-over to the production of 
A and B grade grains, and from a 
start of about 12 per cent of the pro-
duction it has now reached 17.5 per 
cent of the production SO far as A and 
B are concerned. 

Then, in view of the financial 
advantage in the manufacture of A. 
and B grain-size sugar, not only are-
A i/.nd B grades produced, but over--
grading of the production of the-
various sizes also takes place. 

Apart from the above considera-
tions, which is a technical vizw 
which is also confirmed at the 
hig>hest level-I had consultations 
even yesterday-the manufacture of 
bold-grain sugar is considered waste-
ful both from the point of view of 
production as well as consumption. 
Manufacture of bold grain-sugar 
results in loss of sugar in the process 
of melting smalJ grain-sugar and 
reboiling the melt. Waste occurs in 
consumption because bold grain-sugar 
takes comparatively more time to 
dissolVe. and invaria.blv some auanti'v 
is left over in the cups etc. That has' 
been mv personal experience also. Tn 
the opinion of experts. bv switchin!!: 
OVer to small-grain production, the 
capacity in the boilim! hOl1,n wo,,1d 
he augmented to the extent of H) n"r 
('Oo'!1t.. ~nrt the inrr~~~P.rl can::lcitY 
o')uld he usefully emptoypd for b"tt,>,. 
h')iline: of low-grade ma .. ecuite. wi'" 
the result that the sugar 10" in moJas-
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ses would be reduced. The production 
of bold grains requires higher con-
sumption of ,team. Switch-over to 
medium-size grain would, therefore, 
contribute to higher production and 
saving of fuel, viz. bagasse which 
could be utilised for paper manufac-
ture. 

Then, the point was raised that there 
are two processes, sUlpbitation and 
carbon3ltion, and it was assumed that 
carbonation means bigger grain pro-
duction. As a matter of fact, through 
the carbonation process you can have 
smaller grain production also at a 
higher level and more advantageously 
also. Through the sulphitati'on process 
also you can produce A and B grades 
with a certain amount of difficultv. 
Therefore, as far as the process~~ 
are concerned, they are not confined 
to the production of either C, D and 
E Or A and B grades. Both the pro-
Cesses can be used for the purpose of 
producing C. D and E and A and B 
which have been prohibited. 

Shri K. N. Pande: But that will 
also require change. 

Shri C. Subramaniam: I am coming 
to that. After all, I am not a technical 
person. I have got technical 
advice. I shall try to place the facts 
before the House. 

Out of the total number of 
factories in India, only 36 are in-
volved in producing A and B grades. 
as foIrows: Punjab 6, U.P. 20. Bihar 
9 and Madhya Pradesh 1. As far as 
producing bigger grains are concerned, 
smaller centrifugal capacity is 
involved. It is on that point the case 
is being made out. that if they change 
over to the produdion of smalIer 
grains, the centrifugal capacity will 
not be available to a sufficient extent. 
so that those who are producing .A. 
and B grades will have to produce 
less. This factor ha. also bron 
examined with referenre to thE' 
available centrifugal capacity. Out of 
26 factories. roughly 22 or 23 
factories have already sufficient cen-
trifugal capacity to produce the 
smaller grains. Therefore. there is no 

Varieties ~f Sugar 
necessity for a fall in production. 
simply because you switch over from 
the bigger to the smaller grains. I 
do agree that a few factories, three 
,!r four, may be affected, and they" 
may have to immediately have full 
centrifugal capacity which may not 
be possible. Therefore, that will have 
to be tllken into considera lion and I 
shall refer to it a little late;. 

Then, the question of quality was-
raised. In this connection, it may be 
mentioned that in most developed 
countries of the world, which ar-
highly quality-conscious, there is nt, 
production of sugar of A and B grain-
sizes. GeneralIy, the sugar produced 
in those countries is of grain size;; E 
or D and a small quantity is pro-
duced termed 'coarse grain' which 
may be at best our C grain size. In 
these countries, stress is laid on 
whiteness which is also an indicator 
of purity. It is worthy of note that 
the ban has brought in no representa-
tion from the consumer who is the 
person primarily interested in the 
quality of sugar. On the other hand, 
he seems to be gratified that he would 
be able to buy his sugar cheaper. It 
is only the industry whose profits' 
have been curtailed w!lich is repre-
senting in the maltter. 

Then. the question of retrenchment 
has been brought out. I am assured 
by the technical experts that no 
r('trenchment is involved. Only for' 
the purpose of frightening t<he people. 
the sugar factories have issued notices 
that thev would bring about retrench-
ment. Such retrenchment cannot be 
mad ... particularly in n.p .. without the 
sanction of the State Government. 
S'". the hon. Member who is Interested 
lr. labour need not be afraid ....... . 

(l'Ater1"Uptions) 

'if' p.-tf .... ~ ~~ (~): ~ 
;f.fe'f!!fr ~~"""T ~ ~ I of ifg<r ~;;f\1it 
lfi"~'Il'ir~t.1 

Shri C. Subramaniam: Kindly wait. 
till I finish mv speech; if anything 
more remains. ihey can be asked again. 
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There is no case for retrenchment of 
.any labour and if anybody has given 
notice, it is only for the purpose of 

-bringing pressure to allow them to 
continue to produce A and B grains. 

·Col}sidering all these aspects, it 
. !lppears to me that the problem is 
mainly one of reduction of profits and 
nut technical. One need not consider 
IIhether the order should De reviewed 
r not from that POint of view. 

Two Or three factories, I agree, may 
~e affected immediately during this 
seaSOn with regard to their-capacity 
,f production. Therefore, I have decid-

. ~d, after consulting technical experts, 
·that the prohibition against the pro-
duction of A and B would be with-
irawn but this concession of higher 
·)rices for A and B would not be avail-
,ble. Anybody who wants to produce 
.~ and B may produce it, but it will be 

sold and on the same price as C. They 
will not be able to make a profit which 
they have been making all along, undue 
profit, according to me .... (Interrup-
tions.) I have already stated that 
there is no question of any decrease 
in production; by prohibiting A and B 
there is likely to be 10 per cent 
increase in production; there is not 
likely to be any retrenchment. Still, 
all these things are academic because 
I am not making any prohibition; only 
the cost will be the same as for the 
C variety .... (Interruptions. ) 

Mr. Deputy-Speaker: No more 
questions now. The House stands 
adjourned. 

1'7.25 brs. 
The Laic Sabha then adjou7'ned tilt 

ELeven of the CLock on Wednesday, 
December 23. 1964!Pausa 2, 1886 
(Sakal. 
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